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THE RAMPUR RAZA LIBRARY (AMENDMENT) ACT, 1981 -

' Ne. 52 or 1981

[24th December, 1981]
An Act to amend the Rampur Raza Library Act 197 5.

BE it enacted by Parhament in the Thlrty-second Year of the Repubhc
‘of India as follows:—

~Act, 1981,

1. This Act may be called the Rampur Raza lerary (Amendment)

2 In section 28 of the Rampur Raza L1brary Act 1975—_ :

22 0£ 1975,

(i) in sub-sectlon (1), after the Words “Ceritral Government,”,’f'j

the Words “by notlﬁcatlon in the Ofﬁmal Gazette 7 shall be 1nserted

(u) after sub-sectlon (3), the followmg sub-sectlon shall be '

_ingerted, namely:—

““(4) Every regulatmn made under th1s sectlon shaH be 1a1d

as soon as may be after it is made, before each House"of Parlia-"

ment, while it is in session, for a total period of thirty days which
may be comprised in one session or in .two or more, successive
sessions, and if, before the explry of the session 1mmed1ate1y fol-_
10W1ng the session or the successive ‘'sessions - -aferesaid, ~both
‘Houses agree in making any rodification inthe regulatlon or

" both Houses agree that the regulation shouldno{ be'made; the re-
gulation shall thereafter have efféct only in such modified form or
be of ne effect, as the case may be; so, however, that any such
modification or annulinent shall be without prejudiceto the

- wvalidity of anything previously - done under ‘that regulation.”.
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